RAJ/:STHAN HIGH COURT, JODHPU:"

CIRCULAR

No.2# 2.1./201&6

Date ; 3% '\\‘\(1

Sub. : Standing Calendsr for disposal of disciplinary proceedings  and
compiaints against officials of Suborcinate Courts.

the [ustrict & Ses

In tnadification of earlier Circular No. 08/P.1./2015 dt. 22.08.2015, aii

sions Judges are =ijuined upon that reprosentations/

disciplinary precezdings of tne officials of the Subordinaie Cou:ts should be

decided within reasonable time and

.t th most within tvne limit prescribed

as under :- : ——

SN | Matter Time iix.t for disposal

1 Representations of Itafi Members of | Three menths.

Subordinate Courts u ]
| Departmental Enquiry under ruie 17 CCA | 7

1 ".suance of staterient ol allegations /] Within 2 monits F final decisio , on
charge shaet preliminary repuri or tris order of
\ : appointment of lrquiry Officer as
i the case ma> “e.

2 !_Sunmission of reply / statement of|Within 2 moni~. of appointmert of
defence. Inquiry Officer.

2 Final urdar W departmental [ Within 2 me¢ ths -.f submizzio of
proceeding under Rule 17 RCS (CCA)|reply/ statement of defence.

Rules, 1958 after personal hearing. '
_i_[_)epart:nentai Enquiry under ru.:.6 CCA

1 i Issuance of statemart of allegeticns & Within che month ¢f final dec sion

ch:arges. on prelinnary renoi” or tne order of
: appointmment of Inguiry Officer, as
the case m: v he.

2 Submission of reply / statamert of|Within one m . th of appointmer t of
defencs. : Inquiry Officer. '

3 Final order in departraental Within <2 ¢ays of submissicl  of

. proceeding under Rule 16 2CS {ZCA}|reply/ st.zament of defence. -

R:tes, 1958 aftar nursonal hearing or :
appointment of Enygrary Gfficer,

4 C.orrip‘.etion of departmental evidence. |Within 2 montas afte;' pers anal
| hearing or . apointment of End uiry
L Officer.

i5 j Completion of defence avider. &, Within 2 month: after -ompletic n of

" L defence evid«nce.

6 I:)i:;;lrlgearing and submission of “vauviry [ Within 45 days of deicnice e\;iaaxce.

7 gf':d,Sio_” on inguiry Peport by rhe|Within 45 days of receipt of the
I Disciptinary Auhont\i. o Inquiry Report. ]

8 Finai order in the cepa:imental inguiry | Withi = - T .
! arime inguiry [ Within - 43 days
after wersonal hearing. ys of decision on

Inquiry Report.

No. G/1/A-4(i)(a)50/15/ & 4]

Lopy forwarded to Al Disrict & Sessions Judge(s).
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